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0.DER_DA2ED 9-10-2002. 

Sea' the defects pointed out Dy the Registry. 

Heard. kith regard to Oefects 1 and 3 the learned 

counsel for the Applicant undertakes to remove the same 

by 11-10-2002. On the face of the said undertaking, let 

this O.A. be registered and a numoer oe giv&. 

2. 0iDER DATED 9-10-2002. 

AppliCflt having faced transfer from Jawahar 

N 3vodaya Vldyalaya,'3elpad3,District:i3Oidflgir(OtiSSa) 

to Jawahar NavOdaya Vida1aya,Maihar in the District 

of 3il3spUr(MP) aproiched this Tribunal in OA No. 802/2002 

and the said O.A. was disposed of on 16-0-20c2 leaving 

the rTh3ttet to the Respondents to look into the crievances 

of the Applicant raised in the said 0.A. and give him 

necesS1ry reliefs,as due and admissib1e,mr.theuie 1  

within a petid of One mcnth.eefote taking any actiOn 

our direction dated 16092002,the Deputy Director 

of Jawahar NavOdaya idalaya sarnity(segional Office) 

at BhOpal has issued a lettler dated 17-92002 reuiring 

the app1iCRnt to report at 3ilaspur by 30th Septemoer, 200 2. 

It is the case of the Applicant in the resent O.A. that 

the said letter dated 17th septemet, 2002 reached the 
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the Applicant on 30th Septem3e, 2002 itself:for whichhe 

has not been able to act upOn the same as yet.In the said 

letter dated 17th Septerwer,2002,a threat has oeen cJivi 

to the Applicant to face a  departmental prOceedings,under 

Cential Civil 5ervices(ClassiflcatiOn, Control and Appeal) 

ules, 1965,lfshe fails to comply the Orders of the superior 

authority in reporting her duty at 3ilaspur by the date 

fixed.In the said premises, the Applicant has filed this 

original Application under section 19 of the Administrative 

Tribunals Act, 1995 praying to quash the OdeL dated 17.9.02 

under Wlnexure-6 with a direction to the Respondents to give 

her a posting as P.G.T. (Math.) in any Jawahar NavOdaya 

Vidalaya in the state of Crissa. 

we rave heard the Advocate for the Ajjplicant and 

Mr.A.K.305e,leaLfled Senior standing counsel for the union 

of India, on whom a cOp' of this application ha oeefl served. 

It apears, the ResOnUeflts have not yet acted 

ui,.on the Order of this Cribunal. dated 16-9-2002 rendered 

in 0.A.1\10. 802/2002.It further appears that the letter 

dated 17-09-2002 has been issued o the DY.Director,JNV 

samity,at ahopal on the oasis of the rerestation dated 

14-08-2002 of the Applicant. 

In the said premises, this Original Application 

is dispOsed of at the admission stage1with a direction 

to the ReSPonlefltS,again to look to the grievances of 

the Applicant as raised in her Original Application and 
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give her necessar' re1iefs,.s due and admissible, in the 

facts and circumstances of the case by te end of October, 

2002. we hope and trust, the RespOndents will exercise ttheir 

due deligence with a 	of sympathy in order to mitiqate 

the hardship of the Applicant. Till a decision is taken in 

the matter,no coercive action need oe taken against the 

Applicant, pursuant to Annexure_6,dated 17-09-2002. 

Send copies of this order,a1Onqitb,cOpics of the 

Original zpp1ication,with its enclosres,tO the RespOndents 

and free Copies of this order oe given to the learned 

counsel for the Applicant and Mr.A.K.l3ose,learned Senior 
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